
 

 

NATIONAL COMPANY LAW APPELLATE TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

Company Appeal(AT)(Insolvency) No. 1126 of 2020 
 

IN THE MATTER OF: 
 

M/s Technico Strips & Tubes Pvt. Ltd.   …Appellant 
 

Vs 
 

M/s Emkay Authomobile Industries Ltd.  Respondent 
 

Present: 
 

     For Appellant: 

 
 
     For Respondent: 

Dr. Rajansh Thukral and Dr. Surekha Thukral, 

Advocate 
 
Mr. Kunal Kher, Advocate 

  
 

 

 
O R D E R 

(Through Virtual Mode) 
 

21.05.2021  Learned Counsel for the Appellant submits that after 

08.02.2021, no next date of hearing is notified in this matter and so any date 

may be fixed for hearing.  

 Learned Counsel Shri Kunal Kher is appearing for the Respondent. He 

submits that he has not received copy of the Appeal Paper Book. The Appellant 

Counsel is directed to provide the same to the Respondent Counsel within three 

days.  

 Respondent Counsel is directed to file Reply Affidavit within two weeks. 

Rejoinder, if any, may be filed one week thereafter.  

 Let the matter be fixed on 25th June, 2021. 

  

 
 

              [Justice Jarat Kumar Jain]
     Member (Judicial) 

 
 
 

(Dr. Ashok Kumar Mishra) 
Member(Technical) 

Akc/Mn 


